IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL 3 HYDERABAD BENGH

AT HYDERABAD

0.,ANO,1347/96 : Date of Order |s 31.,8,98

BETWEEN 3

1, lakshmaiah
2 R.Gurumurthy
3, S.Jilani

4, KPerumal

5. D.,Hanmanth .s Applicants,

AND

1., The Chief Commercial Mamager,
5,C.R1ly,, Secunderabad,

2. The Chief Persomrnel Minager,
- 8,C.,Rly., Secunderabad,

3, The Divisional Mamager,
S.C.R1ly,, Guntakal,

4, The Senior Divisional Persomnel Manager,

85,C.Rly., Guntakal, .+ Respondents,
Counsel for the Applicants .o Mr,V.NarasimhaGou—
Counsel for the Respondents .o .Mr.llJ.B.Devraj

CORAM. 2
HON 'BIE SHRI R,RANGARAJAN ; MEMBER (RDIM,)

HON*BIE SHRI B.S, JAI PARAMESHWAR s MEMBER (JUDL,)

N
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X As per Hon'ble Shri B.S, Jai Parameshwar, Member (Jydl.) X

Mr,Sastry for Mr,V,.,Narasimha Gowd, leamed counsel for

the applicants and Mr,No.R Devraj, learned stand J.ng coynsel for

the respomdents,

2 There are five applicamnts in this OA, They arla all

working as commission vendors amd bearers under the cpntrol

of the respomdents 3 and 4 at Cuddapah, The resporde

4 called certain candidates who were jumior to the agp

hts 3 and

plicants to

appear for the screeaming test far absorption in the
caterimg bearers/vendors against the regular pest vig

No.G/c,101/Vendor/P and G/P,564/PRL/Con,/% dated 14,

r

st of
e proceedings
11,96 (A-2),

3. The applicants are aggrieved by the said acti¢r eof the

respondents 3 and 4, The applicamts submit that they have

beer working as Commission vendors since 1977 omwardp,

4,  The reSpondents on the basis of'the principle}s laid down

by the Homn'ble Supreme Court im the case of T.I.Madhavan Vs,

~  petpanad -

Union of India (1988 8CC 437).a list of 163 working |as

commissien bearers amd vendors were idemtified and listed for

abserption.

They submit that the applicants were ngt qualified

for apserbing as Diesel Khalasis amd that all the listed

comuission venders and bearers are abserbed in the Jnanner dn

W J a9
theg turn based)on the senierity/amd fer other branfhes,
' | S

.

5e The respendents did net spe€ifically states that the

1ist prepared by them cemsists the names of the apglicamts,

On the etherhamd the applicamts have cited inmstanc

para-6,3, (Bherein certain jumiers to them were lisited for

o~

in
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Q.3¢‘

abserption,

the respondents ]ay:—bﬁe:nsem. Theugh the resperdents
—

(7

Even then averments have mot been travergged by

f}k‘«h—
says—

that the applicamts capm be corsidered for abserption only in

view of the judgement im IL.T.Madhavar ‘s case; ZThe res]
7(.& !
have mot stated amy where how that case te-be applicab
L
applicants herein,
6. In view of the shert comings noted in the reply
{a

of the opiniem that the reply has nothade out with pre

and no care is shown while preparing the reply,

Te Hence we issue the fellowing directions s-

Respendents 3 amd 4 shall consider the cases eof

applicamts for absorptiern im the caterimg'departmemts ¢

Railways as Cleamers im Greup~D service if their jumier

specially those mentiened im para 6,3 had already been

follewing the extant rules,

The OA is ordered accordimgly, No cests,
&% R . RANGARAJAN
Mamber (Judal,) ‘ Merber (Adma ,

— 3

Dated 3 31st August, 1998

(Dictated im Opem Court)
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0A, 1347/96

Capy to:=-

Mt Tha-Chief Cammsrcial Naﬂ&@@r,‘sgﬁ;ﬁly, Saéﬁnamfabad. T -
2, The Chisf Parsennel FManager, S;Crﬁly,'ﬁacundsrabaﬂ.

3, The Divisienal managmf, 5.0.1ly, Guntakal,

4, The Senlar Uiviéional'ParSﬁnnml managﬁr; S.C.Rly, Guntdkal,
S. One cepy to :r; Uimﬂnaaimha Ceud, -Advecatsz, CAT, Hyd.

é; Onz cepy ta ﬁr; N;R.Dﬂvaraj; Sr:CGSG., tﬁT;, Hyd; -

7. tne cepy te HBSIP m(a); CAT., Hyds “

8, Ons copy ta D.R.(A), CAT., Hyd:

9, Ona duplicats capy.
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